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RE: RELEASE OF DR. CHENNA 
REDDY AND OTHERS 
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SHRI M. N. REDDY (Nizamal;)ad): 
I want your kind permission to in-
terrupt the proceedings for one 
minute. The reason is this. Dr. 
Chenna Reddy and other MLAs and 
leaders numbering 17 who were un-
der detention under the Preventive 
Detention Act were released by the 
Andhra Pradesh High Court this 
morning at 11.00. The release orders 
came at 1.00 A.M. on a PrI message 
and it was also announced twice on 
the All India Radio, but-I want the 
hon. members' indulgence in this mat-
ter-they continue to be detained. 
even at this moment, in the Central 
Jail, Delhi; they have not yet been 
set at liberty. The Chief Minister 
of Andhra Pradesh is here. There is 
a tele-link between Andhra Pradesh 
Guest House and the Chief Secretary 
In spite of the fact that release or-
ders came at 11 A.M., they continue 
to be lodged in the Central Jail, 
Delhi. They should have been set at 
liberty at I1 A.M. itself, but so far 
na action has !been taken. Their 
continued detention after 11 A.M. 
becomes illegal involving their li· 
berty and all that I want you to 
direct the Government to set them at 
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liberty immediately. This is a very 
serious matter affecting the rights of 
those leaders. In spite of the fact 
that the release orders have come, 
they have not yet been practically 
released. 

SHRI M. L. SONDHI (New Delhi): 
This is a very serious maEer. You 
direct the Government to release 
them. 

SHRI M. N. REDDY: Where is 
judiciary, where are the fundamen-
tal rights? The Minister fOr Parlia-
mentary Affairs is here. He knows. 
Everybody knows. It W'as announced 
in the All India Radio. Yet, they 
were not released. 

MR. CHAIRMAN: If you want to 
bring any matter to the notice of the 
House, you must give it in writing 
to the Speaker. 

SHRI IlL N. REDDY: I have given 
it in writing. 

MR. CHAIRMAN: Let the Spea-
lrer give the permission. 

SHRI M. N. REDDY: You are the 
Speaker for all practical purposes. 
Mr. Raghu Ramaiah may make thl! 
statement. 

SHRI J'. M. BISWAS (Bankaura): 
Whatever be the case, the matter has 
<!ome before the House and you will 
have to decide. 

SOME HON MEMBERS rose-
SHRI M. L. SONDHI: Why should 

they sit mum? 

SHRI M. N. REDDY: Mr. Govinda 
Menon may say whether it is illegal 
or not. 

SHRI SHEO NARAIN (Basti): The 
Law Minister is here, Sir. 

SHRI M. N. REDDY: They must 
make a statement. They must say 
their reaction. 

MR. CHAIRMAN: If all of you 
speak, nothing will be taken down. 
One of you may speak. 

SHRI ANBAZHAGAN (Tiru-
chengode) : Sir, an extraordinary 
situation has been created. After 11 
O'clock this situation has been creat-
ed. The hon. Member has reported 
the matter to you sO that the Gov-
ernment look into it atonce. They 
may pass the necessary orders so 
that the liberty of these leaders may 
not be curtailed. 

SHRI UMANATH (Pudukkottai): 
Since it has gone on record already, 
it has come to the notice of this 
House that after passing of the or-
ders at 11 O'clock people are still in 
jail. It is a grave illegality which 
has come to your notice. There is no 
question of your orders. You can 
direct the Minister for Parliamen-
tary Affairs to ask the Government 
to do the necessary thing since the 
Chief Minister is already here. 

MR. CHAIRMAN: I will take no-
tice of those matters only which 
come before the House legally and 
with due notice in writing. 

SHRI M. N. REDDY: I hav~ given 
it in writing. 

SOME HON. MEMBERS rose-
MR. CHAIRMAN: I cannot here 

all of you at the same time. The Mi-
nister will not reply unless he gets 
notice in writing. 

SHRI M. N. REDDY: I have given 
it in writing. 

MR. CHAIRMAN: It will go to 
the Speaker. This is not the way of 
distUl:tbing the House. 

SHRI M. N. REDDY: It is a serI-
ous matter. 

MR. CHAIRMAN: We all know 
it is a serious matter. 

SHRI M. N. REDDY: This is a 
very serious matter. You should do 
SUbstantial justice. 

MR. CHAIRMAN: We must wait 
and see if the Speaker asks the 
Minister to reply. If the Minister is 
willing he can reply. (Interrup-
tions) 


